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(i) Fast by Shri Raj Narain

st weirem awrwt (PgETe):
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(ii) Construction of a fishing har-
bour at Paradip.

SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar): Mr, Deputy-Speak-
er, Sir, Oriss; Government has been
following up with the Central Gov-
ernment for the last seven years for
construttion of a fishing harbour at
Paradip. The final revised project
report at a cost of Rs. 311.18 lakhs
was sent to Gevernment of Indig on
18th November 1977 by the Paradip
Port Trust. This Harbour when con-
structed will provide Ileanding and
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berthing facilities to 270 mechaniseq
trawlers besides providing facilities
to deep sea trawlers, The demang for
landing and berthing facilities for
fishing vesselg has been increasing
at Paradip. The momentum created
in marine fishing in Orissa State re-
quires early construction of ihe fish-
ing harbour at Paradip. Thus with-
out any further delay the Govern-
ment of Indig should approve this
fishing harbour at Paradip which will
g0 a long way in helping to earn a
large amount of foreign exchange and
help in the rapid development of ma-
rine fishing in Orissa which has a
great potential

(iii) Difficulties in transportation of
goods in Delhi Zone of Northern
Railway.
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(iv) Demang for a separate «circle

Head Office of the State Bank ol
India at Bangalore,



